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REPORT OF ANDHRA PRADESH POLLUTION CONTROL BOARD IN THE 
MATTER OF O.A NO.232 OF 2021 (SZ) (EARLIER O.A NO. 296 OF 2021 (PB)) 
SUBMITTED TO THE HON’BLE NATIONAL GREEN TRIBUNAL, SOTHERN 
ZONE, CHENNAI ON M/S. MANIKANTA PAPER PRODUCTS, R.SY.NO.130/18P, 
MAIN ROAD, BODDAM (V), RAJAM (M), SRIKAKULAM DISTRICT. 

 
Preamble: 
 
The Hon'ble NGT issued orders in the matter of O.A NO.232 OF 2021 (SZ) on 15.02.2022 
and directed the state pollution control Board to file further action taken report to the tribunal 
on or before 17.03.2022 by e-filing in the form of searchable PDF/OCR supportable PDF and 
not in the form of Image PDF along with necessary hardcopies to be produced as per 
rules. Directions of the Hon'ble NGT as follows: 

 
1.  It is seen from the report that they have not obtained the Consent to Operate from 

the Pollution Control Board, as it falls under the “Green Category” and the 
unit is expected to obtain Consent from the Pollution Control Board. But, they 
have not mentioned as to whether any compensation has been fixed for the 
violation of environmental laws of not obtaining the Consent and also the sound 
that is being produced beyond the permissible limit in the residential area. 
  

2. It is also not mentioned as to whether it is a permissible activity within the 
residential area and what is the nature of action taken by the Pollution Control 
Board on the basis of the observations made by the Joint Committee. 
  

3. Further, it is seen from the report that show cause notice has been issued to the unit 
by the Pollution Control Board by their proceedings dated 06.12.2021, but it is not 
known as to what happened thereafter. 
  

4. The State Pollution Control Board is directed to file a further action taken 
report including imposition of environmental compensation as directed by the 
Principal Bench of National Green Tribunal in several matters of this nature, 
applying the Central Pollution Control Board guidelines issued in this regard. 
  

5. The State Pollution Control Board is also directed to inspect the unit in question 
again and submit a report as to whether the recommendations made by them in 
their proceedings dated 06.12.2021 have been complied with by them and if not, 
what is the nature of further action taken by them in this regard including the 
question as to whether operation of the unit without obtaining necessary Consent.  
  

6. The 5th respondent is at liberty to file their statement and objections (if any) to the 
report and the State Pollution Control Board is directed to file a further action 
taken report to this Tribunal on or before 17.03.2022 by e-filing in the form of 
Searchable PDF/OCR Supportable PDF and not in the form of Image PDF along 
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with necessary hardcopies to be produced as per Rules and the parties are directed 
to get ready with the matter on 21.03.2022 for hearing. 

 
Remarks of the A.P. Pollution Control Board on the NGT order:  
 

1. M/s. Manikanta Paper Products is located at Boddam (V), Rajam (M), Srikakulam 
District and producing paper plates about 25,000 Nos./day by using machinery of 
Lamination machines, Corrugation machine with heaters, glue mixers, online 
pasting  with cutting machine and plate moulds. The unit is located in residential 
area and established under Prime Minister’s Employment Generation Program 
(PMEGP) by women entrepreneur financed by Khadi and Village Industries 
Commission (KVIC) in the year’2017. The activity of the unit falls under green 
category.  
 

2. The Board received complaint from the District Collector, Srikakulam filed by 
Nakka. Papa Rao and others of Mokalla Street, Boddam Village, Rajam (M), 
Srikakulam District against the unit for causing nuisance to the surrounding 
residents. The Board Officials inspected the unit on 17.11.2020 and observed as 
follows: 
 
i. The unit is located in residential area and operating to produce paper plates 

and it is surrounded by Residential houses and village road. 
ii. The unit has obtained license from the Department of Factories on 06.04.2017 

and submitted NOC from gram panchayat letter dt.18.02.2017. It was also 
observed that the unit has not obtained any kind of permission from the Board. 
The unit was stored huge quantity of paper waste which is generated after 
production of the paper plates within the premises.  

iii. During the enquiry, the complainants informed that they are facing noise 
nuisance and smell nuisance during operation of the industry thereby causing 
health problems and requested to shift the unit from residential area. 

iv. There is no source of water pollution from the industry. However, the industry 
is discharging domestic water outside the plant in Panchayat drains which is 
stagnated in front of the industry.  
 

3. The Board addressed a letter to Village Secretary, Boddam village on 14.10.2020 
& 20.11.2020 and requested to take necessary action against the paper plates unit 
under 133 of Cr.P.C for causing nuisance to the Surrounding residential houses. 
(Annexure-I) 
 

4. The unit filed an application for consent to operation of the Board vide application 
dated 18.11.2020. The Board was rejected the application on 24.11.2020 as the 
unit is located in residential area as per G.O Ms. No.63, dt.02.05.1995, for causing 
sound pollution during the operation, storage of  paper waste within the unit 
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premises, during the earlier visit complainants informed that they are facing noise 
nuisance. (Annexure-II) 

 
5. The Govt. of AP issued G.O.Ms.No.63, dt.02.05.1995 by industries & Commerce 

(SSI) Dept., in Gram Panchayths, the small scale industrial units should not be set-
up in residential area (Annexure-III).   

 
6. The industry was informed that establishment and operating of the industry 

without consent for establishment/operation of the Board would be violation of 
section 25/26 of Water (Prevention and Control of Pollution) Amendment Act, 
1988 and Section under 21/22 of Air (Prevention and Control of Pollution) 
Amendment Act, 1987, which attract penal provision of the said acts.  

 
7. The Board also directed the Tahsildar, Rajam (M) and Village Secretary, Boddam 

(V) to take necessary action against the unit under 133 of CrPC. The Board also 
submitted detailed report to the District Collector, Srikakulam with a request to 
instruct the Tahsildhar, Rajam, MPDO, Rajam and Village Secretary, Boddam (V) 
for taking necessary action against the unit. (Annexure-IV) 

 
8. The Board issued notice to the unit on 06.12.2021 for exceeding of noise levels 

and causing nuisance in the surrounding area and operating the unit without 
having consents of the Board. The unit replied to the notice without any 
explanation on operating unit without consent of the Board and they have not 
submitted the remedial measures taken to control noise levels. (Annexure-V) 

 
9. Hon’ble National Green Tribunal (NGT), New Delhi registered O.A No. 296 of 

2021 based on a complaint received by email from Sri Nakka Paparao, 
Srikakulam District. The Hon’ble NGT in its order 10.11.2021, appointed a joint 
committee of state PCB and District Magistrate, Srikakulam to look into the 
grievance and take remedial action in accordance with law. The joint committee 
may visit the site and interact with the stake holders. The Hon’ble NGT, Southern 
Zone, Chennai in its order dt. 26.11.2021 in O.A. No. 232 of 2021(SZ) in E.A 
O.A No 296 of 2021(PB), instructed that the committee is appointed by the 
Principal Bench of National Green Tribunal is directed to submit the report to this 
Tribunal (Southern Zone) on or before 17.01.2022.   

 
10. As per the Hon’ble NGT orders, the Member Secretary, A.P. Pollution Control 

Board nominated the Environmental Engineer, Regional Office, Srikakulam to 
represent APPCB in Joint Committee. The District Collector, Srikakulam 
nominated the Joint Collector (AW) and Revenue Divisional Officer, Palakonda 
Division as committee members on behalf of the District Collector to visit the site 
and interact with stake holders and to submit factual and action taken report to 
Hon’ble NGT. The Joint Committee along with the other District Officials visited 
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the area on 29.12.2021 and interacted with stake holders and submitted Joint 
Committee inspection report. 

  
11. The Joint Committee suggested the following remedial measures for 

implementation to the unit:  
 

i. Instructed the proponent to provide hood over the heating machine for 
extraction of fumes and duct shall be provided with proper height of 
stack for dispersion of fumes.  

ii. Instructed to remove the exhaust fans provided towards west side 
which are causing smell nuisance to the residents located towards that 
side.  

iii. Instructed to provide acoustic chambers for noise generating machines 
i.e for sheeting cutting and paper plate punching machine.  

iv. Instructed provide proper toilet facilities for the labours working the 
unit.  

v. Instructed the proponent of the unit to not cause Noise and smell 
nuisance to the surrounding residents and directed to take all 
preventive measures to arrest them.  
 

12. As per the instructions of the Hon’ble NGT, the Board Officials inspected the unit 
on 24.02.2022 and observed that the unit has not taken any remedial measures as 
suggested by the joint committee and not taken any measures as per the notice 
issued by the Board. The unit is also operating without having consents of the 
Board.  
 

13. A.P. Pollution Control Board, Srikakulam issued CLOSURE ORDERS to the 
unit vide order dated. 09.03.2022 for the following reasons under Section 31(A) of 
the Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof, in 
the interest of Public Health and protection of Environment. Also issued orders to 
SE, Operations, APEPDCL, Srikakulam for disconnection of power supply to the 
unit. (Annexure-VI). 

 
i. The unit is located within residential area by violating the 

G.O.Ms.No.63, dt.02.05.1995 by industries & Commerce (SSI) Dept. 
Govt. of AP. 

ii. The unit is operating without having Consent of the Board as required 
under Section 25/26 of Water (Prevention and Control of Pollution) 
Amendment Act, 1988 and Section under 21/22 of Air (Prevention and 
Control of Pollution) Amendment Act, 1987.  

iii. The unit not complied with the remedial measures suggested by the 
joint committee to control noise levels, even though the unit submitted 
commitment for implementation of remedial measures to control the 
noise levels vide email dated.01.01.2022.  
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14.  The Board also imposed the Environmental Compensation is calculated according 

to CPCB formula EC = PI x N x R x S X LF mainly prescribed standards / 
consented limits. 

 
EC = Pl x N x R x S x LF 

 
EC = Environmental Compensation in Rs;  
PI = Pollution Index of industrial sector (30); 
N = Number of days of violation took place (457 days from the date of issue of 
consent rejection order);  
R = A factor in Rupees (100) for EC; 
S = Factor for scale of operation (0.5); 
LF = Location Factor (1.0). 

 
The Environmental Compensation calculated for 457 days of violation and is amounted that 
Rs.6,85,500/- (Rupees Six lakh Eighty five thousand five hundred only) from date of  
issue of rejection letter of consent application (24.11.2020) to date of inspection 
(24.02.2022). The A.P Pollution Control Board issued notice along with Environment 
Compensation for Rs.6,85,500/- to M/s.Manikanta Paper Products, R.Sy.No.130/18P, Main 
Road, Boddam (V), Rajam (M), Srikakulam District on 14.03.2022. (Annexure-VII) 

   
Submitted. 
 

 Sd/- 
Member Secretary  
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Annexure-I 
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Annexure-II 
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Annexure-III 
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Annexure-IV 
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Annexure-V 
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Annexure-VI 
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Annexure-VII 
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